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 BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

 PRINCIPAL BENCH, NEW DELHI 

 O.A NO.  201 OF 2024 

 IN THE MATTER OF: 

 AMIT KUMAR                                                              …..APPLICANT 

 VERSUS 

 STATE OF UTTAR PRADESH & ORS.                ….RESPONDENTS 

 INDEX IN ADDITIONAL SUBMISSIONS BY APPLICANT 

 S. No.  Particulars  Pg. No. 

 1.  Photographs  dated  05.12.2024  from  different 
 villages of Shamli district 

 2-12 

 FILED BY: 

 Amit Kumar 
 Phone No. +91 9050487878 
 Email: amit0123.ac@gmail.com 

 Place - New Delhi 
 Date - 05.12.2024 
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 BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

 PRINCIPAL BENCH, NEW DELHI 

 O.A NO.  201 OF 2024 

 IN THE MATTER OF: 

 AMIT KUMAR                                                         …..APPLICANT 

 VERSUS 

 STATE OF UTTAR PRADESH & ORS.                ….RESPONDENTS 

 Photographs dated 05.12.2024 of Khokhari riverbed in different villages of 

 Shamli district 

 1.  That he encroachment clearance status, as stated in the affidavit submitted 

 on behalf of the District Magistrate, Shamli, is as follows: 
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 2.  That  the  following  photographs,  taken  by  the  applicant  on  05.12.2024,  after 

 the  submission  of  the  affidavit  on  behalf  of  Respondent  No.  7,  demonstrate 

 that  no  action  has  been  undertaken,  contrary  to  the  claims  made  in  the 

 compliance report submitted by the District Magistrate, Shamli: 

 Agricultural and other encroachments in Kertu: 
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 Encroachment in Gurjarpur: 
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 Solid waste disposed and encroachment in Gurjarpur: 
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 Agricultural encroachment in Azizpur 
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 Permanent constructions on encroached riverbed in Sakauti: 
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 Encroachment in Kamalpur village  : 
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 Encroachments in Chausana Village: 
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